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Soro, DstBa1asore. 

4 Sudisai 'wam aged ahodt 25 ear-1 son oil ate LukIu-hIIa San 
'PO Asuria, P.S. Khaira, Via-Tudigadia, Dist-Balasore. 

5. Achyut Narayan Panda, aged 24 years, son of Late Uday Narayan 
Panda. Vill/Po: Asunia. F'S. Khaira. Dist: Balasore. 
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and law, we dispose of both the O.As through this common order fbr the 

sake of convenience, we may as weil refer to O.A. No.5 10/2001. 
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nature. 
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perused the records placed before us. 

A short question fir answer in this O.A. is whether the candidature 
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of two number and hence no selection was bi11g made out of that list. 
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